
 

IN    THE    HIGH   COURT    OF   MADHYA   PRADESH
AT JABALPUR

BEFORE
HON'BLE SHRI JUSTICE SANJEEV SACHDEVA,

CHIEF JUSTICE
&

HON'BLE SHRI JUSTICE VINAY SARAF

ON THE 29th OF OCTOBER, 2025

WRIT APPEAL No. 2446 of 2025

M/S BIRLA CORPORATION LIMITED UNIT OF SATNA
Versus

ARVIND KUMAR KELA

Appearance:
Shri Raja Bhaiya Tiwari - Advocate for appellant.

ORDER

Per: Hon'ble Shri Justice Sanjeev Sachdeva, Chief Justice

Appellant impugns order dated 02.07.2025 whereby writ petition filed

by the appellant impugning order passed by the Labour Court dated

13.12.2024 has been dismissed.

We note that though appellant had filed a writ petition under Article

226 of the Constitution of India, the same was in the nature of petition under

Article 227 of the Constitution of India impugning the order of Labour Court

on merits.

Reference may be had to the decision of Full Bench of this Court

in Shailendra vs. Div. Forest Officer, 2017(4) M.P.L.J, 109  wherein the Full

Bench had held that intra-court appeal in such circumstances would not be

maintainable.

In view of the above, learned counsel for appellant seeks leave to
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(SANJEEV SACHDEVA)
CHIEF JUSTICE

(VINAY SARAF)
JUDGE

withdraw the appeal reserving the right of the appellant to initiate appropriate

proceeding in accordance with law.

In view of the above, the appeal is dismissed as withdrawn.

All rights and contentions of the parties are reserved.

vibha
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